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EÊ TCH (Si'^
LUCiUs:o\̂

T . A .  N o .  9 / 9 1
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versus

U n io n  o f  I n d i a  Sc a t h e r s

Applicant.

R e s p o n d e n t s .

Hon. Hr. Justice U.C.Sriy-stava, V .C . 
Hon. rir. K .ObcW a . Adm. Member-----

(Hon. Mr .Justice U.C.Srivastava, V .C .)

H e a r d  t h e  l e a r n e a  c o u n s e l  fo r  the a p p l i C 2n t .  

The respojfens did not f U e  any counter reply.though 

orders pas: ed to file  tha ssme. Iha apylicsnts*

v/ere worfcing as  c e B u a l  a r t i s a n  l a b o u r s  w o r k i n g  

u n d e r  t h e  G U i a r a l  M a n a g e r , U n i o n  o f  I n d i a  o r  E ^ .  

C h i e f  I 'l e c h a n ic e l S n Q in e s r .  A c c o r d in g  to th em  t h e y  

h e v e  a t t a i n e o  t h e  s t a t u s  o f  a t a n p o r a r y  r a i l w a y  

O T p lo y f .- v i r t i 3  3- c i r c u l i ’ r d?:tec 1 . 6 . 8 4  vjhidh 

r e p e a t e d  c h e  cas.-: o f  Indero ,- l in  \vhicn

a  d i r e c t i o n  w as  g i v e n ,  i n  p u r s u a n c e  cf w h ic h  r 

scha-ne w a s  f r s n e d  a n s  i n  p u r s u a n c e  t n - r e o f  t h e y  

( a p o l i c a n t s )  s h o u l d  hcV e b e e n  a b s o r b e d  in  t h e

M i n i s t r y  o f  R a i l w a y s /  b u t e v e n  t h o u Q h  t h e y  w e r s

^iven service cards, t h e y  wera n o t  absorb-^d. Ihe

l e a r n e d  couns- 'l f o r  r .he  a p p l i c  rit s t a t e s  t h a t  d u e  

to  interirr. o r d e r ,  t h a i r  s e r v e s  w e c e  s t a y e d .

2. i?'̂ e appli<Eants verc anga^ed as casual

labours before 1984, betwec''. 1̂ 11 to 1963. ;.c ording
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to the applicants they v ere entitled tobe absorbed 

after cxjmpleting 360 days o f snployinent and thus 

they have attained tOTpoiciry statJs and they cannot 

be tetrenched e^ccept in accordance with law and without 

complying with the p-rovi sions of Industrial Disputes 

Act which has not been fol'owed,

3. In pursuance of ftss order passeo by the Hon.

Supr®ne Court and the scheme framed reg rding how 

the casual labours zj be treetef”/absorbed or

regularisationis to bs m a'a. - The

applicants had been in service trom before 1984. 

xhe resp.jn.-3.ents are directed to considrr the case

of the applicants in vievj of the order passed fey

Hcfli’ble Suprene Court in Inderpal Yadav and they 

should be given benefit end eech of lh<3n should be 

given its benefit to the extent they are entitled to 

within a period of three montts of tne receipt ot a 

cc>p̂ ' oftnis j'Jdgmf*nt*Koorder as to costs.

m. Mento&r.Adm. Menroer. Vice Ch'inrtr^r,

LucknovjiDateds 2 l .l l ,S 2 .


